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The following Act of the Gujarat Legislature, having'been assented to by the 
President on the 18th September 1962, is hereby published for geheral information. 

M. G. MONANI, 
Secretary to the Government of Gtljarat, 

Legal Department: - . 

GUJARAT ACT NO. XXXIV OF 1962; - 
(Fir& published, after having received the assent of the President in the 

" Gujarat Guvernmnt Ga2efte " on the 25th Sepienlber 1952). 

An Act to amend the Bombay Agricultural Pasts and Diseases ~ c t , '  1947 'for 
the pur- of extending it to the refit of the State of dujarat 

and' for certain other piup4ses. 
. i3: .. 

It is hereby enacted in the Thirteenth Year of the Republic of' India as 

follows : - 

1.. ( I )  This't Act, may 'ba dllcd' ttie Bomlisyq ~ ~ g t . i ~ ~ l ~ ~ ~ l ' ~ p ~ &  'and' ~'hses 
(&jarat. ,&tension: and Amendment)' Adt, 1962:. . . ,. . * -  . 

399-! ' I 

IV-Extra470 (Lino) , 
! 



(2) It shall cotne into force on such date as the State Goverrltnent may, by 

noiilicntisri in t l ~ c  OJJiuinl G(~zctlc, appoint. 

.~no?i,ltllr.nt 2. In s e c t i o ~  1 of the noinbay Agricultur:il Pcsts and Diseases Act, 1947 
f scctioli 1 

(hereinafter referred to as "thc principal Act"), for sub-section (21, thc followingBom. 

:Jd11I af shall be substituted, namely :- 
XLIII 

947. 
of 

"(2) It extends to the jvhole of the State of Gujarat." 1947. 

kmelldmeut 3. I n  scctiar~ 3 of tllc principal Act, - 
of seciior~ 3 
'fXoll1. XL- (i) in clause (iji), the 3yord "and" at  the end shall be deleted; 
11 of 1017. 

( i i )  in clause (il:), for thc word "re-appearance" thc following shall bo 

substituted, narnely : - -  

"re-appearance: and" 

(iir) after clause (iv) thc following shall be addcd, rlamely: - 

" ( v )  prohibit for such period as may bc specified the planting in the 

whole or any pnrtio~l of the notified area of any specified crop.". 

~mendmeltt 4. 111 section 4 of the principal At( ,  after thc words "such ootification" the 
f ~ e e l i u n  4 
,f following shall be added, namely : - 
l L I l 1  
~f 1947. "arid act i n  cornpliancc thereof". 

, ~ n e l l ~ ~ ~ ~ ~ ~ l ~  5. 1r1 section 5 of the priitcipal Act, for thc words " the ~iotificalion issucd 
f ~ r e t i c ~ 1 1  5 
f Urllu, uildtr section 3 have hcen carried out" (he words "a nolilication issued lrl~der 
; L r l i o f  sectjon 3 h i ~ v ~  beer, carried out  or :~nything has brcn done in contravcntios 
947. 

of such notificalicln" shall be substituted. 

ulcndrtlent 
- a c c t i o ~ l  Rnf 
vln. ST,III 

1947. 

6. In  section 6 of the principal Act,- 

(I) in sub-sedina (I),-- -- 

(( i)  far the \$fords "the notification" thc \~nrds "a notification" shall he 

suhstitatcd; 

(A) aftcr the words "bccn carried out" thc words "or that anything has 

been done in contravention of such notjficatin~i" shall be inserted; 

(c) after the words "remedial measures" where they occur for the secni~d 

time, the words "or remotre any crop planted in  contravcntinn of the nafi- 

fication or discontinue the contra\'ention of such notification" shall be 

iuscrted; 

(2) in sub-section (4, for the word "final" the words "final and conclusive " 

and shall not be liable to be called in question in any Court" shall be suh- 

stituted. 

acndrncnr 7.  In section 7 of the principal Act,- 
pection 7 o f  
m . SJAIII 
1947. 

(i) in sub-section (I), after the words "such notice or order" the words 
"and take such other action as should have been taken in compliance with 

the notice or order" shall be inserted; 



(ii) it1 sub-sectiori (2), afler the words "carried out" the ,words "or any 
other actiori taken" shall be inserlod; 

(iii) in su11-scction (51, for the word "final" the words "final and collclusive 

and shall  1101 be liable to be callcd in questiorl in any Court" shall be substi- 

tutcd. 

H. 111 scction X of thc prirlcipill Act, after sub-section (2), the following sub- ~ ' ~ L c ~ ~ ~ ~ c ~ ~ ~ J ,  

section sllsll he ii~serteti, namely : - -. I:UIU. ~ ~ 1 ~ 1  
nf 11117 

"(3) No conipcnsation shall h c  pagable for the removal of any crop ptanted 

in contravention uf a notification undcr section 3.". 

9. It] scuiiurl 13 of the principal Act,- - 
d1llcr1diurn t 

ofsc:d iu1113 r) 
1:0111. XT,ll I 

(9 in sub-scction (I), fo~.  the letters and figurcs "Rs. 25", tllc letters, iigilrcs ,,f 
and 'words "Rs. 50 or in default to simple imprisonment for a period not 

exceeding tcn days" shall be substituted. 

(ii) i r ~  sub-scctioti (21, for the letters and figures "Rs. 25", the letters, 62clres 

and words "Rs. 50 or in default lo simple imprisonment for 3 period not 

exceeding one ~ n o ~ ~ t h "  shall be stihstitnted. 

10. In section 17 of the principal Act, after sub-section (3), the follo~ving A r n c r i i l ~ l ~ r r ~ t  
crf st rtltri~ 17 

sub-sections shall be inserted, namcly : - 
01 I~I I I .  

S L l l l  rbf 

" (4) All rules n l ~ d c  under this section shall be laid for ]lot less than thirty 194;. 

days bcfore the Stntc Lc,".islature as soon as possible after they are made, and 

shall be subject lo rcscissio~l by the Legislature, or to such modification as 
the Legislature tnay makc, during the session in which they arc so Iaid, or the 

session irnmrdiately following. 

( 5 )  Any rescission or modification so made by the State Legislature shall 

be published i l l  thc f l f f i r in l  G n z e t t ~  and shall thcreupon take effect.". 

11. After section 18 of the principal Act, the following scction shall be Inpc~t ion  of 
11clr- ficctitln 

inserted, na~nely : - 19 i t 1  ~ O I U .  

X L l l l  of 
1017. 

Gr~j. "19(1) On the corn!ncl~ccn~cnt of thc non~bay Agiculiural Pests and Hepen1 
SXH- 

o~ Diseases (Guiarat Extension and Amendment) Act, 1962, thc East Punjab s a v i l r ~ .  
1982. Agricultural Pests, Diseases and Noxious Wceds Act, 1949, as applied to the 

Kutch area of the State of Gujarat sl~all  stand repealed. 

Born- (2) Thc provisions of the Bombay General f'lauses Act, 1904, shall apply 
I of 
Inor. to such repeal : 

Provided that anything done or any action taken under the provisions of 

the law so repealed shall be deemed to have been done or taken under this 

Act and shall continue in force until superseded by anything done or any 

action taken under the provisions of this Act.". 


